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Member is interested jn knowing what
is the target fixed by the Plarning
Commission, I can give them,

SHR]I R- P, YADAV:; SIr, it js not a
satisfactory answer, Sir, are = ycu
satisfied with this answer?
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SHRI R. P. YADAV: According to
the norms laid down by you the post
offices gre not opened an\d you are
giving extra powers to the officers to
open post offices.

SHRI YOGENDRA MAKWANA:
Generally, wherever the norms are
satisfied, post offices are opened, There
can b hardly one or two cases where
it might not have been possible que {0
lack of resources.
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SHR; YOGENDRA MAKWANA: In
1980-81, the total numner of post offi-
ces opened is 1889, in 1981-82 it is 1601

and we envisage to open nearly 1000
post offices in 1082-1ty.
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THH DEPUTY MINISTER [N THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR):
(a) to (c). The Industrial Disputes
(Amendment) Act, 1982 provides for
time limits for disposal of references
under Section 10 of the Industrial Dis-
putes Act and applications under Sec-
tion 33(C) by Labour Courts and Tri-
bunals. The question of bringing jnto
force the Amendment Act js under
consideration,

SHRI SATYENDRA NARAIN SIN-
HA: Is it not a fact that the Labour

Courts and Tribunals have not been |

disposing of tha2 cases within the
time limit. What special steps are
proposed to be taken to exnedita the
disposal of these cares? '

THE MINISTER OF LABOUR. AND
REHABILITATION (SHRI VEEREN-
DRA PATIL): It ig true that the
cases before the Industrial Tribunals
and Labour Courts are taking a long
time, and they are not being disposed
of expedicusly, That is why = the
Indusirial Disputes Act hag been
amended during the last session and

in the amended Act it has been saids

that so far as the disputes before the
Labour Courts and- the Industrial Tri.
bunals are concemed, Government
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while referring these disputes to them
will spetify the pericd; in the case
of individual workmen, I think, the
period would not exgeed three months,
and in the case of individual appiica-
tions also, we have said that the
Government i§ going to specify  that
the period will not be more than
three months. We are going fo sp-
ecify the period in order to ensure
that disputes are disposed of as
expeditiously as possible.

SHRI SATYENDRA NARAIN SIN-
HA: If these cases are not disposed of
within this time, am 1 to undarstand
that the cases would be deemed to
have been decided in favour of the
workers?

SHRI VEERENDRA PATIL: When
the cases are before the Industrial
Tribunal and the Labour Court, it is
for them tg decide the case as they
deem it fit. I cannot say in whose
case it is going to be decided,

SHRI SATYENDRA NARAIN SIN-
HA: If these cases are not going to
be disposed of within the stipulated
period, the labour suffer. They can.
not afford to go on with protracted
litigation.

SHRI SUDHIR GIRI: There are re-
ports that a huge number of lay-offs,
lockouts and  closures have taken
place in various parts of the country.
I would like to know what remedial
measures have been taken by the

. Governments in such cases?

SHRI VEERENDRA PATIL: All
this procedure is laid down :n the
Industrial Disputes Act, If I remem-
ber correctly, so far as the lay_ofls
and closures are concerned, according
to the amendment that has™ been
passed in the last session they have to
seek the permission of the Govern-
ment; without that they cannot dec-
lare closure.
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PROF. N. G. RANGA: I would like
to know, since the Act was amended,
if the number of these courts and
tribunals has been increased, and
whether the Governmen{ have deci-
ded to locate these courts in such

important industrial centres as Visha-
Khapatnam, Hyderabad and so on.

SHRI VEERENDRA  PATIL: We
have been time and again impressing
upon the State Governments, keeping
in view the large number of disputes
that are pending before the Labour
Courts and the Industrial Tribunals
to have more tribunals. Similarly, at
our level we are also trying to see if
more Tribunals can be appointed.

el
73!&'\'4?, qCAT THo o Tlo
gy feedl/divrs & SR

¥234. 1 AW W WS
T WAR HAl Tg A A F
=0 fF -

(%) |1 7w wRw §  wErfeaR
ﬂ’l’( q’(i"’l’[ q‘ﬁ Udo o o
g feedl Wk WO ¥ SR )
FIE AV FHR & faamqe@ g
=T

OCTOBER 19, 1982

Oral Answers 20

(@) g gl @ a7 gfqer 4

% 929 QS w1 oderaar g 7
THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS

(SHRI VIJAY N. PATIL): (a) Yes,
Sir,

(b) (i) STD f{facility between Gwa-
lior and Delhi is alreday existing.

(ii) STD facility between Gwalior
and Bhopal is expected to be com-
missioned during this year.

(iiiy STD {facility from Morena to
Bhopal and Delhi is expected to be
provided towards the end of thz cur-
rent Plan period.
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): It
is a very small exchange. There is
a long list of exchanges: if you want
I can read them. For this yuestion,
I require a notice.





